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IN THE CENTRAL ADMINISTRATIVE TRIBQNAL HYDERABAD BENCH HYDERAEA

F

0.A.NO.38 of 1996,

Dated: 6.3.1996.

Re twesn
1. A.Appa Rao.
2. P.Atchanna.
3, Tandra Chinnodu. ,
4. G.Govinda Rao. ﬁ.. .Applicants
ﬁnd
o ]
1. Senior Divisional Personnel Officer, Seuth Eastern Railway
visakhapatnam. |
2. Senier Divisjional Engineer(cooﬁdination), Visakhapatnam,
S.t.Railway. i .
3. Assistant Engineer, South Eastérn pailway, Srikakulam road\
4. Inspector of Works, South Eastern Railway, Srikakulam road,
| .
Respondents
Counsel fer the Applicants : Sri, P.Krishna Reddy

Counsel for the Respondants

CORAM:

H Sfi. N.R.Devaraj, sC for Rlys

Contd:...2/=

D .




Dt. of Decision : 06-03-96.[]

C.A. 38‘ 96 -
GRbER

] As per Hon'ble Shri R. Rangarajan, Membee {(admn.) I

There are four applicants in this OA; the first |
- |

s working as Mason Grade-III, the second applicent |

4 .
|~

applicant i
is werking as EBS/Gr~1I1 and third andifourth applicants-are |
working as Khalasi Helpers under R-4. ' All of them were trénsferre%
to Waupada in terms of office order gated 22-12-95 (Annexure~I) |
on administrative grournds. This CA i$ filed challenging the |
transfer order dated 22-12-95 holding it 4s illegal, arbitrary,
null and void and set aside the sane.: ‘ ' |
2.I The main contenticp of the applicants' counsel in - |
this case is thét the transfer‘order to Naupada is not warrented ||
as they can discha:ge the duties by keepiing thelr headquarters
. at Srikakulam itself. Further it is eontended that even if the 1
transfer is neceggary only the jgﬁzgfﬁost in the particular J
category should be transferred 3and not éhe applicant as they are L
seniors in the,particularﬁ}category. " The learned counsel for |
the applicants '‘further submitted thatithey are<§§§ able to szrry
out the transfer =t this junctﬁre as the sﬁholastic segsion is OL'

. . )
and transfer at this Stage i8S det%gpental to their interest.
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3, It was urged or behalf of the respondents that

the arplicants in this OA are working under I04 Srikakulam

road whose jurisdiction extends from Garrividi to Palasa on

the main line and upto Naupada on the branch line. There are

number of gquarters to be maintained at Naupada ard hence 5 junior

IGk under the control of Senior 16w Srikakulam has been postedp

at Naupada., If the staff were not headquarterQEZiNaupada the

posting of “he IGW at Naupada will not be effective and the staff

have to move from Srikakulam road for maintanence of assets at
Naupada and nearby grations which will involve extra expendlture

by way of TA and alsC wastage of time for the movement of staff

from Srikakulam road.

4. It is well gettled that the Court/Tribunal can

interfere in transfer cases only if there is any malafide intent

in issuing the transfer order or violation of any statutory rulel,

The learned counsel for the applicentg fairly submitted that he

cannot thin&,of any malafide intention nor violation of statutor)

rules, However his only contention is that the transfer juring

the gcholastic segsion is detrimental to them ané thelr +pausfen/

at SMW

retdining the# juriors.in the Categortho which they-belong is

irregular. He further suobmiiced that it is fair to transfer

junicors if it is necesgary to pest the staff st Naupada. rie

further cortended that the} will be put tci%erious hardship if

they are asked to vacate the Rly.quarters presently océuptéd;bﬂ!

them at Srikskulam due to the transier,

lIon
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Cony tos- |
sowooan b ea iy el LR om o fo Tl 13 mads, o1 :

1' Senioer Divisional Pecrsonnel Offlcer, South Fastern Railway,
.. Yigakhapatnam.

L

T avp TR DT i

2., .Senior Divisional Englﬁﬂﬂr(y@ordlna+1on Visakhapatnam,
: SR E,Ratlway, =¥ a0 voliata v os o 07 Ay o

.;Q.;;Assisiani.gnggnee:!LSoutF—castnrn*‘a way, kakulam road.

,#3'

4., Inspector of Works, °outh Eastern RallWBW, srikakulam road.
Y e etk e b e R S i..LA}' Hae &J?<ﬂ? :

5. On= copy to Sri. P. Krlshna Reddy, advocate, CAT, HyA.

L o . . [4
{ My ¢ ’\rn-’

o) \ \ - N : -

6. Ohe copy ;0 Sri. N R Devara;, S€ for Rlys* CAT, Hyd.
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—de
6. There 4is a force in regard to the submisszion mzde by

the applicants'® counsel for pqrention of the quarters allotted
£o them st Srikakulam till the scholastic’ seafion 1995-96 is over.
. B - il B [ T

r
*

Hormally the junicrmost are transferred when“there is need Lo

, o - IS

transfer for reason similar to the present case and hence there is

justificaticn tc:é}md {he ¢panefer orders if the' applicant in this
) PR . - . N L . ' - -1 . .
CaA are not junicormest ir thet category. sSut the learned standing

1 n * ¥

counsel submitted that they are juniormosit in the categery of

Mason Gr-III, EBS Gr-I1I1 end KMhalassi Helpers. ' If 'so there canno

i
I
Pl

be any justification for not trahsfefring'theh to Naupada tc avodp

wasteful expénditure and also for proper maintanence. Eut therg

justification in &llewing them tc retairn the quarters at Srikaky

i

Whﬁill the =cholastic Seesion 1995-96 is over to avoid my hardshi
to tﬁéwéPPrl““”M“" |

7. In view of the sbove, the fCIlowan_
| T -iflrl i 3

if they are¢ not juniormcst in the ..
: ~¢ Mason Gr-III,E
ané in the category of Khalasi Helpers. The applicants sh

allowed tc retsin their quartefs allotted tc them at Srikal

they have been sllotted one till the end of the scholastidi
1695-96 and only the normal rént wh¢ch‘they are paying

should be recovered from them till, yacate the guarters aff

FE

scholastic seasicn 1995-96.

8. The Or is orderad accordingly at the admissil

itself. No ccsts. !
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